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NOTIFICATION .

q‘yf.-‘:-.?i'_#::{‘l Qj.-"LA—ZM 1/ éﬂxﬁﬂ-u}[ 5 . The following Act bf the Legislative ﬁssembly_ of :thf:
'National Capital Territory of Delhi received the assent of the Lt. Governor of Delhi on 1

February, 2012 and is hereby published for general information:- :
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«THE DELHI VALUE ADDED TAX (AMENDMENT) ACT, 2012 £

(DELHI ACT 01 OF 2012) . A SR

(;hs passed b’f the Legislative Assembly of the National Capital Territory of Delhi on the

12" Ja , 2012
2" January ) (1% February, 2012]

An Act to further amend the Delhi Value Added Tax Act, 2004

BE it enacted by the Legislative Assembly of the National Capital Territory of
Delhi in the Sixty-third year of the Republic of India as follows:- : :

1. - Short _tl_tle..:-,akte'qt and cummenc&nﬁnﬂ— (1) This Act may be called the
'_;_.Dethi.Vaquthdgad-'ﬁax,-{ﬁm'andmant]_ Act, 2012. -~ . s
. i(2) It extends to the whole:of the National Capital Territory of Delhi.

% .:-’.ii'[;?-}_lt ‘shall come into force on such date as the Governmeni may, by notification
L in the official Gazette, appoint, except section 7 of this Act which shall be

.deemed to come into force with effect from 1%t April, 2005.

% .2, . Amendment of section:2.- In the Delhi Value Added Tax Act, 2004 (Delhi '
“wAct 3 of 2005), (hereinafter referred to as the principal Act), in section 2, in sub-
_“section- (1), in'clause (zl), for the word “including”, the word *excluding” shall be ..

: ; .. Amendment of section 3.- In the principal Act,.in section 3,-n sub- - - - ;
- section (4)- - = JE o : _ !
““(a)s~ for the words “twenty eight’, the words “twenty one” shall be substituted; i B L

* (o) - in the proviso, for the number “28", the number “21" shall be substitute

LA ]
Vi,

A -A‘m_ahdﬁ'mn_t of Section 28.- In the principal Act,’in section 28,-

% (a). “in sub-section (1), for the words *four years’, the words “the next financial
'/ “year” shall be substituted; - : . syt
" “(b)y -'"in sub-section (2), for.the words “four years’, the words “the next financial

5

| yearshall be substituted.
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5. ‘;"““"'!_"-;“_"‘?Ft of sacﬁ}un_ZBr In-the principal Act, in section 29, afte'r-';tha{.":'- e H
second Explanation, thesfollowing. Explanation: shgll;,bes.mge_;tggﬁﬂgmg@;q; gE) b e

-

*Explanation. 3.~ 0f tne-purﬁbées ::-flg;h.ia__:ﬁct;,_any__rgt@fnfﬁﬁi?in digital sighature S o

as-defined. @!ﬂﬁéiﬁ-adﬁgﬁ3-@]i qﬁfﬁub—sﬂﬁt@ﬂfr)?ﬂf%ﬁpﬂuﬁiz ZF the.Information . .7

Technology Act, 2000 (N©.21 of ZDGO),fﬁha!l,gq;}geatgq as if the return-has‘ been .- v 0

w-}'reqyired under this Act™ a el T T b ; |

6 l_une’nrdrﬁent'_nf's'ai:tin::in‘_‘}’&'.:::-__;lnj--_’tne‘ p;l[rm i| Act, in section 74, in AT |

section (10), for the word _"Sa\,{an'-.'-ﬂ'le_wnrd 'gi.g‘hf'f‘s all be substituted. - : s d gl
T . TR YR St A el S ) el i |

:
7. ' Amendmeft of SR 8151, the Dieinf Value Addeg s 00k, 1o 5 ‘ N
(Deinl Act 3 of 2008), v secic B in sub-section (2); afterthe provisq 1o CI2uSE RGNS
(a), the following proviso shall be inserted; namely: - i B \

" sProvided further th@;,thé‘_‘abqga provisa shall be deemed to ﬁ'avé come. .28
t day of April, zpﬂ‘.i_.". i | Wi R - a\

g

lntnfoma with effect from-the Fl

- S Nniqg;_ng_g;"p_i section 106:- In_the principal Act, in section 106, after,
ub-section (3), the following sub-section shall be added and shall be deeme
!p\rahaan added with effect from the first day of April. 2005 namely:—+
4) - Notwithstanding anything contained inthis Act, for the purpose &f the levy,
assessment, deemed ,assessment,’ reassessment, appeal, revision, review, - -
w-:}ﬁ,_re_farence. ‘registration, collection, refund or input or credit of input, - .~
- tax, of _ailowing benefit .of exemp ion of deferment of 18X, imposition "of any-
penalty or of interest or-forfeiture of any Sl which relates to any. period ending .

Yefore Ist day of Apil, 2005 or fog any. other purkose whatsoever copnected with . &
;% incidental to any of the purposes aforesaid, and whether or-not the tax,. R
mlw alty, interest-or sum forfelted, i any, in.7 elation to such proceedings, 1S paid "
pefore, on of after “Ist day. of April, 2005, .the repealed Act and all rules. r
‘regulations, orders. ~otifications, “forms - and notices issued thereunder and I Y
‘force Jmmediately pefore Ist day of April, 2005 shall continue to have effect as - i
e ‘rha‘.:"rl'!.ﬂt heen 'pla.ESEd'.' L .3 L
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